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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERAGAD
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0.A.1404/95. '‘Dty of Decision : 17=11-95.
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K. Sadananda Ras .. Applicant.

Us.

1. The Chisf Parsennel OPficer, ;
SC Rly, Rail Nilayam,
Secunderab ad.

2. Ths Sr.Divl.Persennel Officar,
SC Rly, Vijayawada.

3. The Divl. Rly. Manager,
SC Rly, Vijayawada. | f

4. The Divl.Safety Officer,
SC Rly, Vijayauada, J .. Respondents.

J
!

;
k .
Mr.i P, Krishna Reddy

Counsel for the Applicant

mr. G.S. Sanghi, 8ddl.CGSC.
J .

Counssl far the Raspendents

CORAM: §
THE HON'BLE SHRI JUSTICE V. NEELADRI RAD :

VICE CHAIRMAN

\
THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
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- Judgement

( As per Hon. Mr. Justice V. Neeladri Rao, ?.C. )
| | i
Heard Ms, Babita for Nr. P, Krlshna Reddy, learned
counsel for the applicampt and Sri G S. Sanghi learned

coubsel for the respondents,. }

2, This OA ff filed praying for settlng as;de the arder

of removal No, B/P 5/V1/86/14 datad 1~7-B7,‘passad by R-4

and to direct the respondents to pay immed;ately the

pensionary benéfits due to the applicant iﬁcluding PF and

tha Group Insurance Stheme amoun@i | |

3. It is allsged in fpara 4 of the reply statement that

arrangement was m de for payment of Rs,2730/- towards PF

and Rs,230,80 todards GIS ?ﬂﬁiﬂayméﬁt through accounis an

24-8-87 and 15-12-1587 respectively, But it is stated for

the appl;cant that he had not racaiuad those amounts,

4, While condoning delay in filing this OA as per the

order in the MA,B880/94 we abserved that in the circumstances
~ hersin this is a matter for remit;ing to the General Manager -

fo:hal with the same in axercise Bf his pqwer‘of revision,

for cnnsidération anny in regard to modi€ication for punish-
mentfzfié%;ha Genersl Manager, Snuth Centfal Railway, feels
it a case of modification of the punishment, he is free to

indicate tha date Prom which the 'pension can be allowed, for
'he alraady.attainad the age of s$perannuatiun»on 31-8-1987,

In case aflmodificationAof the punishment, it is needless to

say that tﬁe spplicent will be entitled to the pensionary
benefits ofcourse without intereat.

5. R-3 has to verify as to uhether the amnunt of Rs,2730/~

towards PF and Rs,230,80 towards GIS wvare actually paid to
v o |
.\ 0.20
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the applicant or not and if they bre not pald the same
have to be paid by 31-12-1895, falllng which the same
will carry interBst from 1-1-1996,
. |
d .
6. The DA is ordered accordingly. No costs,//
N~ o
(R, Rangarajan) . (V. Neeladri Rao)
Member (Admn,) . Vice Chairman
| |
i . .
: Dated : November (7, 95 ]
L Dictated in Open Qourt
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' DEPUTY REGISTRAR(§3
i
70 ﬁ
Te Thé Chiaf Personnel OPficer, South central Railuay,
Railnilayam, Secunderabad. ‘
2, The Senior Divisional Personnal UPflcer,
South Central Railuway, Uljayauada.

3. The Divisional Railway Manager,
South Central Rajluay, V\'ijayauwadai,

4, The Bivisional SaPety OPficer, {.

South Central Railway, Vijayawada,
5. One copy to 7r.P,Krishna Reddy, Nduocate. AT,Hyderabad,
Se Sanghi,SC for Ralluays,CRT Hyderabad.

8K

6. One capy to Mr.G

e TN —‘—-ﬁah:rl_'

8, One spare ccpy.
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TYPED BY . CHECKE:
COMPARED BY | APPROVAD BY

IN THE CENTRAL ADMINISTRATIVE T Li .
HYDERABAD BRICE AT HYIERADAD

%

THE HON'BLE MR.JUSTICE V.NEELAD: .4

LND | v

THE HON'BLE MR.R.RANGARAJAN sM{a)

DATED: ) - ({ 1995

e
ORDER/JUDGMENT
Modio/Refre/Cods MO :
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I..
AdmlttEd and Interlm dlrectlons
.Issued,'

'Mlmwd. _ . " A"///'/
Disposed of with dlrectlons,
Dismidsed.

Dismigsed as Withdrawn.
Dismissed for default.
Ordered/Re jected.

No Order as tO costs -
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DESPATCH

\| DECI99S AS
LRYDERABAD BENCH;






